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Chepwnam Srinivasa Pae

Eounsel fer the applicant

Ceunsel for the respencdents :

THE HCON'BLE SHRI B.S.JAT PARAMESHWAR

Vs

The Chalrman,

Canmtral Water Commigsien,
Minm. &f Water Reseurces,
7C4, Sevs Bhavamp,Rk.K,FBuram,
New Delhi-66.

The Chief Engineer,
Krishrna & Gedavarl Basin,
Ceptral Water Cemmissien,
H.Ne.5=9-201/B&B1,
Hysderabad-1,

Central Water Cammissien,
Lower Goedavarl Divisien,
H.¥Ne.11-5-322 t& 398,

Tl Flesr, Red Hills,
Byderahkad-4.

The Superiptending Engineer,
Central Water Commizsien,
Cedavari Circle,
H.,Ne.11-5=382, TI=st Fleer,
Red gills, Hyderskad-4.
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.o Applicant,.

.. Resgpendents.

Mr.B.Bhaskara Fas

Mr.V.Rajeswara kae, Addl.CGSC,

: MEMBER (JUDL.}
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Heard Mr,G.V.R.S.Vara Prasad fer Mr.B.Bhaskara
Rae, leafneﬁ ceupsel fer the apelicant apd ﬂr.V.Rajeswara Rae,
learned goupsel far the respoendents,
2. The applicant herein is the sen ef one Ch.Pitzhaiah
who was werking as Khglasi ip the respendent erganisati@;:died
eén 5-2-25 while in service.
3. The applicent bereir sghmitted a representatien
te the respondent authsrities te consider his case fer
appeintment on cempassionate greourds.
4, The Superiptending Engineer (Gedavari) censidering

his case and rejected the case of the applicant. His oréer

No.49/5/926/GCOAdmn) /2054 dsted 6-8-%7 (Anpexure-IV).

5. The ehgecti=a of previding cempassionate appeintment
wyyedieAe N . .
is te provide minimum fipenclal a6sistanees te the family which
. A.A’S = -

Jaad l@stﬁhreadwinmer. The respendent autherities sheuld have
considerad ip erover wrespective the representatien ef the
asplicant. If they felt that the representatien was lacking
in any particulars they have sheuld have seught necessary
ipformatien fraem the spwlicant. The Suserintending Engineer
(Gedavari) appears te have rejected the claim af the zpplicant
en the ground that he has cempleted his gtudies and ne ether
family members has to ke supperted. I feel the said ground

o ko oot dlag ki gl o
may net ke a sufficient eround te sustain iwm 2 Ceurt ef law.,
The resperdent autherities must cemsider the case of the
apwlicant in accerdarce with the C.M.Ne.14014/6/924=-E5tt. (L),
dated 30406-87 and 2310898 aré they must give specific reasons
feor not entertaining the appiicati@n ef the appliecant feor

providing the sppointment en compassienate greund or the

death af his father.
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The respondents are hereby directed te consider

af;aah the case of the apmlicert fer asppeintment or cempassisenate

¢round strictly as per rules within 2 wid menths frem the dste
. L=

s

receipt of a capy af this erder,

"

In case the respendents sre te ferm an ogpinlen

that the family ef the applicant i1s net in 1lndigent circumstances

they must give a detailed speaking srder te the agwlicant.

8

With the abeve directiens the 0A is dispesed of at

the admigsien stage iteelf. No srder as to cests.
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(Registry should send a cevy of this 0A with
enclesures alegag with this erder te the respendents)

. S.JAI PARAMESEWAR)

MEMBER (JUDL.)
\ b -)—- = Ba- -
: T
Dated : The 16th Feb. 1999. Viaical
Toictated In the Cper Court gt



